
 1  Matters  Under  Rule  377

 [Shri  Gopal  Krishna  Thota]

 Araku  has  a  name  for  its  beauty.  There
 are  also  other  places  like  Anantagiri,
 Paderu,  Chintapalli.  These  are  all  well-
 known  to  foreign  tourists.  If  we  develop
 these  places,  definitely  we  will  get  a  lot  of
 foreign  exchange.

 (vii)  Need  to  formulate  a  total  water
 management  plan  for  flood  con-
 trol  and  drainage  of  Mahananda
 basin  in  Bihar

 SHRI  SYED  SHAHABUDDIN  (Kishan-
 ganj):  |  would  like  to  bring  to  the  notice  of
 the  House  today  the  following  matter  of
 urgent  public  importance:

 North-east  Bihar  lying  between  the  Kosi
 and  Teesta  basins  is  subject  to  recurrent
 floods.  This  region  is  the  basin  of  the  river
 Mahananda  and  its  tributaries  Parmah,
 Dok  Michi,  Bakra,  etc.,  which  not  only
 swell  enormously  during  the  rainy  season,
 draining  their  waters  from  the  Himalayas
 but  also  frequently  change  course  and
 give  rise  to  salination  in-some  places.  The
 problem  of  flood  control  is  aggravated  by
 the  problem  of  silting,  salination  and  ero-
 sion.  Nothing  worthwhile  has  been  done
 so  far  to  tame  these  rivers  and  no  long  term
 integrated  plan  has  yet  been  formulated
 for  the  Mahananda  basin.  From  year  to

 .year,  some  palliative  measures  like  dredg-
 ing  silted  channel  or  reinforcing  a  bank
 subjected  to  erosion  are  undertaken  on  ०
 small  scale  to  meet  emergency  situations.
 The  assurance  by  the  Ministry  of  Water
 Resources  that  an  integrated  long  term
 plan  for  flood  control  and  water  manage-
 ment  for  the  Mahananda  basin  shall  be
 undertaken  by  the  Ganga  basin  Commis-
 sion  with  the  assistance  of  the  Govern-
 ment  of  Bihar  has  not  yet  been  fulfilled.

 Water  management  shall  not  only  con-
 trol  flooding  but  also  help  overcome  water
 scarcity  for  irrigation  during  the  dry  sea-
 son  and  solve  the  drainage  and  conse-
 quent  erosion  and  desalination  problem  of
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 the  area.  It  is  requested  that  the  Ministry  of
 Water  Resources  may  take  the  initiative,to
 formulate  a  total  water  management  plan
 for  flood  control  and  drainage  of  the  Maha-
 nanda  basin,  extend  necessary  technical
 assistance  to  the  Government  of  Bihar  in
 this  regard  and  sanction  funds  for  its  pro-
 gressive  implementation  within  a  reasona-
 ble  time  frame.

 [Translation]

 (vill)  Need  to  take  steps  to  re-open  Co-
 operative  Sugar  Factory  and  Gaurl-
 bidanur  in  Karnataka

 *SHRI  ४.  KRISHNA  RAO  (Chikballapur)  :
 The  Cooperative  Sugar  Factory  of  Gauri-
 bidinur  in  Karnataka  has  been  closed.
 The  Karnataka  Government  is  trying  to  sell
 the  factory.  On  account  of  this,  thousands
 of  workers  and  their  family  members  are
 rendered  jobless.  Some  of  them  have
 already  migrated  to  the  neighbouring
 States  of  Tamil  Nadu  and  Andhra  Pradesh
 in  search  of  jobs.  Unless  immediate  steps
 are  taken,  the  workers  and  their  family
 members  will  Continue  to  starve.

 |  therefore  urge  upon  the  Government  of
 india  to  take  up  immediate  relief  measures
 and  arrange  to  get  the  cooperative  sugar
 factory  without  any  further  delay.

 [English]

 (ix)  Need  to  set  up  a  Bench  of  Orissa
 High  Court  at  Sambaipur  in
 Orissa

 SHRI  SRIBALLAV  PANIGRAHI  (Deo-
 garh):  The  necessity  of  setting  up  a
 bench  of  the  Orissa  High  Court  at  Sam-
 balpur,  the  centre  of  the  Western  part  of
 the  State  need  not  be  over-emphasised.
 The  ruling  party  in  the  State  is  also  com-
 mitted  to  this  genuine  demand  of  the
 people  of  that  area  by  including  the
 same  in  its  election  manifesto  as  back  as
 in  1974.  But  it  is  regretted  that  on  some
 plea  or  other  its  implementation  is  being
 delayed  causing  a  great  deal  of  discont-

 *  The  speech  was  originally  delivered  in  Kannada.
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 ent  and  resentment  among  the  people.
 In  the  interest  of  litigant  public  for  justice
 to  reach  earlier  and  cheaper,  it  is  highly
 imperative  that  a  bench  of  the  Orissa
 High  Court  is  established  at  Sambalpur
 without  further  delay.

 [Translation]

 (x)  Need  to  set  up  new  Propellant
 Factory  in  Warangal  City  of
 Andhra  Pradesh  to  remove
 backwardness  of  area

 SHRI  C.  JANGA  REDDY  (Hanam-
 konda):  We  can  divide  Andhra  Pradesh
 into  three  regions,  namely,  Telengana,
 Rayal  Sema  and  Coastal  Andhra.  Tele-
 ngana  is  a  very  backward  area.  The
 farmers  are  very  unhappy  in  this  region
 because  of  the  lack  of  irrigation  facilities.  A
 big  irrigation  project  was  taken  up  on  the
 Godavari  river  but  it  has  not  improved  the
 situation  as  water  has  still  not  reached  the
 fields.  Similarly,  Government  has  not  set
 up  any  large-scale  industry  at  Warangal.
 Warangal  is  a  large  city.  Regarding  educa-
 tion,  medical  facilities  etc.  it  stands  only
 next  to  Hyderabad  in  importance.  Still  it
 is  economically  backward.  The  old  textile
 mill  located  here  is  running  at  a  loss.
 Threats  are  being  issued  to  close  down  the
 mill.  The  educated  youths  are  taking  to
 violence  on  account  of  unemployment  and
 are  involved  in  violent  activities  taking
 place  in  Karimnagar,  Warangal,  Adilabad
 and  other  districts.  The  people  and  the
 Government  are  both  harassed  due  to  it.  In
 order  to  nip  the  violence,  several  crores  are
 being  spent  but  there  are  little  chances  of  it
 being  reduced.  Violence  can  be  put  to  an
 end  only  by  providing  employment  to
 these  youths.  The  Police  will  not  be  able  to
 solve  the  problem  of  violence.

 The  Central  Government  has  a  proposal
 to  set  up  a  new  Propellant  Factory.  The
 Economic  and  Statistical  Experts  Commit-
 tee  has  8150  conducted  a  survey  of  the  area
 and  has  recommended  that  it  should  be
 established  at  Warangal.  Earlier  also
 recommendation  was  made  to  set  up  a
 coach  factory  in  this  area  but  later  the  pro-
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 ject  was  shifted  to  Punjab  for  the  sake  of
 national  unity.  But  if  the  new  Propellant
 Factory  is  not  established  at  Warangal,  the
 people  will  be  forced  to  launch  an  agita-
 tion.  The  Government  should  take  an  early
 decision  in  regard  to  setting  up  of  the  new
 Propellant  Factory  at  Warangal  so  that  the
 agitated  people  are  quietened  and  the
 unemployed  youths  may  entertain  hopes
 of  getting  employment.

 [Translation]

 (Qd)  ~=Need  to  set  up  the  proposed Fruit
 Research and  Development  insti-
 tute  in  hilty  region  of  Uttar  Pra-
 desh  like  Ranikhet,  Doonagiri,
 Jalana or  Champawat

 SHRI  HARISH  RAWAT  (Almora):  Mr.
 Speaker,  Sir,  there  is  a  proposal  to  set  up
 an  institute  during  the  Seventh  Five  Year
 Pian  period  for  research  and  development
 of  fruits  grown  under  temperate  climatic
 conditions.

 Such  fruits  are  grown  mainly  tn  the  hill
 areas  of  Himachal  Pradesh,  Jammu  and
 Kishmir  and  Uttar  Pradesh.  Horticulture
 Universities  and  Research  Centres  are
 functioning  in  botn  the  places  excepting
 Uttar  Pradesh.

 Therefore,  the  Ministry  of  Agriculture  is
 requested  to  set  up  the  proposed  institu-
 tion  in  one  of  the  hill  areas  of  Uttar  Pradesh
 like  Ranikhet,  Doonagiri,  Jalana  or
 Champawat.

 SUSPENSION  OF  PROVISO  TO  RULE
 66

 11.31  hrs.

 [English]

 THE  MINISTER  OF  HOME  AFFAIRS
 (S.BUTA  SINGH):  |  beg  to  move:

 “That  this  House  do  syspend  the
 proviso  to  tule  66  of  the  Rules  of


